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CENTRAL ATQMINISTRATI VE TRIBUNAL PRINCIPAL BENCH

.A.NO,Z Y97 w

New Delhis Dated this the /¢  day of Decenber, 1999,

HON*BL E M R. 5. Ro-ADIG E, VI GE CHAI AN AN( R) o
HON °BL E MRS, LAKSHII SuaMIN ATHAN,M MBER(D)

Bhikgn Singh, 4
¢/o shri Kalicharan, - .
R/lo Y=-316, Pren Nagawll,

Naglolo

‘Now Dalh1=41 . . 6eco0eoe N)plicd\to

(By adwcate: shri U, Srivastava)
| , Varsus
1. National Capital,
Territory of Dslhi
throuwgh Secretary,

S, sham Nath_ Nargp
New Del hig

2. The Joint Director of Education(A),
0l rectorate of Fducation 9

(s=11 Bragh)
Dal hig

3 Principal 9
Govt.Boys, Senior Secondary School,

Nlthaﬂy
Delhi°41 00 eeo RBSJOHdGﬂts?

(By Adw cato: Ms, Vibha Mahajan )
| 0 ROER

BY HON'BLE MR, S, ReADIGE, VI CE CHAT AN () o

ppplicant secks the reliofs contained in

para 8 of ths 0ay

2 Haard both sidasd

3 Despite several Opporidnities given to
spplicant, he has not Piled shy rejoinder rebutting
Fhe specific avements m ade by fespondents in thelr
reply that mpplicant had obtainsd sppointment in

Dte. of Education on the basie of a forged and

fabricated order, and when has came to know about thg

1Y
investigation of thfs¢forged orders producad by him,

L
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L | |
N he has stopped coming to the school w, e, Po 23 3;97,
4, It is well settled tﬁat those who sgcurg

efployment through fraud and ¢ not ome to the

fribmal with clean hanas are not entitled to any reliof,

5. In the above facts and circunstancas tho 0p

isd 1s'nissed. Ne covls -

ZaN
( MRS, LaKgHT SWAMINATHAN ) 5. RoADISE
M EBER(I) vxcs CHAIMAN(A)

/va/




